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Record of Proceedings

Case was called out for virtual hearing.

2. Learned senior counsel for the Petitioner submitted that the present Petition
has been filed, inter alia, seeking compensation on account of additional cost
incurred/ to be incurred by the Petitioner due to occurrence of certain Change in Law
events, namely, (i) electrification of its Railway sidings in terms of Railway
Electrification Notifications, and (ii) increase in water rates in terms of Notification of
Irrigation an Water Resources Department, Govt. of Haryana, along with the carrying

cost thereon.

3. Learned counsel for the Respondents 1 and 2, Haryana Ultilities, accepted the
notices and requested four weeks’ time to file reply to the Petition.
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4, Learned counsel for the Respondent 3, Tata Power Trading Company Limited
accepted the notice. Learned counsel further submitted that distribution licensee,
Tata Power Delhi Distribution Limited (TPDDL) has not been made party to the
Petition. Accordingly, the learned counsel requested that the Petitioner may be
directed to implead TPDDL as party to the present Petition.

5. In response, learned senior counsel for the Petitioner sought liberty of the
Commission to implead TPDDL as party to the Petition.

6. After hearing the learned senior counsel for the Petitioner and learned
counsels for the Respondents, the Commission admitted the Petition and directed to
issue notice to the Respondents. The Commission directed the Petitioner to implead
TPDDL as party to the Petition and file revised memo of parties by 15.4.2021.

7. The Commission directed the Petitioner to serve copy of the Petition on the
Respondents including TPDDL immediately, if not already served. The Respondents
were directed to file their reply, if any, by 5.5.2021 with advance copy to the
Petitioner, who may file its rejoinder, if any, by 20.5.2021. The due date of filing of
reply and rejoinder should be strictly complied with.

8. The Petition shall be listed for hearing in due course for which separate notice
will be issued.

By order of the Commission
SD/-

(T.D. Pant)
Joint Chief (Law)
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